199 _4rmed Forces (Assam and MARCH 28, 1972

Manipur) etc. etc. Bill
[Shri K.C. Pant]
does have a duty to protect all the States
against external aggression and internal
disturbance under article 355 to which
reference was made. Now that I have
clarified the differcnco between emeorgoncy
powers and these powers, I must say that
though these are not emergency powers,
the obligation on the part of the Centre to
protect the States against oxternal aggres-
sion and internal disturbance cannot be
denied, and this obligation exists, Now,
it is for the Centre to take action. Would
the House prefer that in each cuse where
there is a danger of this kind of disturbance,
immediately an emergency should be
declared in the whole country, even if the
disturbance is confined only to Mizoram
or Nagaland or some other State?Is it the
intention, or is it the intention that imme-
diately, whon such a situation arises, article
356 should be invoked and President’s rule
should be declared? Is that democracy?
Or, would it not be more democratic and
more proper to lot the State function and
to maintain law and order, take a limited
action to deal with a limited situation?

SHRI SAMAR GUHA: What is the
purpose of your security force, when the
Cr. P.C., and the armad forces are there?
Are they not enough to deal with civil
disturbance? One can understand extra-
oridnary aggression.

MR. CHAIRMAN : You had your say.
Let him continue.

SHRI K. C. PANT : He has had his
say and he again is confusing the national
security question with the law and public
order question. The questions of Jaw and
order and national sccurity are different.
These are nationalsecurity questions in which
the Centre is cortainly directly interested and
directly responsible. He referred to foreign
links and also refecrred to the borders
of the country. The Contre does have
a lot of information directly about
the situation prevailing along the
borders and about foreign links of many
of the clements operating along the borders.
Occasions can arise when the Centrs needs
to take action and immediately respond
to a given situation, then the Centre needs
those powers. What is wrong with the
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Centre having those powers? It is absolutely
correct that in certain situations the Centre
should be able to exercise those powers and
not watch helplessly while the situation
deteriorates. Iam quite confident that the
question of autonomy sought to be raised
is completely misplaced because in matters
relating to the security of the country it
will be the endeavour of the Central Govern-
ment --T am sure it will be the attitude of the
State Governments also—to co-operate with
the Centre so that we can together meet any
challengo that might arise, There is no
question of any curtailment of State auto-
nomy of any such thing. Wherever na-
tional security is involved just as 1 appeal
to the Members in the House, I am quite
sure that the States and the Centre arc all
one in matters concerning national secu-
rity.

There is really no other point left. I
should like to end by quoting Mr. Haokip
who said that this measure was in the ia-
terest of and inorder to safeguard the people.
This is the essence of the matter and there
could be no better authority to make a
statement in the House than the person who
comes from that region which is unfortu-
nately still being subject to the kind of dis-
turbances against which this measure is a
kind of shield.

MR. CHAIRMAN : The question is :

“That the Bill be passed™.
The motion was adopted.

14.28 Hrs.
AIRCRAFT (AMENDMENT) BILL

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
1 beg to move®.

“That the Bill further to amend the
Aircraft Act, 1934 be taken into
consideration.”

Since the last ten or 12 yoars when the
Bill was last amended there have been a
number of important developmentis in
aviation technology and there has been a
tremendous growth in the whole quantum
and quality of planes that are operating and
therefore it was nccessary to bring this
legislation up to date. There are three or

*Moved with the recommendation of the President,
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four points that this Bill seeks to cover.

Firstly, vultures and other big birds in
the vicinity of aerodromes are a hazard to
aviation and these birds very often collect
there because of slaughter houses, rubbish
and other things that are in the vicinity of
the asrodromes. It is therefore sought to
take power to prohibit by rules the slaugh-
tering of animals or dumping of rubbish in
the vicinity of acrodromes.

Secondly there is the question of un-
claimed property found in the acrodromes.
Under the rules at present, this property
has to be handed over to the police, who
dispose of it according to the Indian Police
Act, Very often foreigners who come to
this country leave something, say, a camera
and they have to rush from place to place
looking to the police headquarters and so
on, which means a lot of trouble. We
thought it would beuseful to empower the
Central Government to makv rules so that
the property could be kept with the aero-
drome officer himself for a reasonable time
and then to be disposod of .

Very high structures in the vicinity of
aerodromes can be major aviation hazards
and we feel that there should be power
with the Central Government which is
responsible for aviation to regulate and
prohibit the construction of buildings
which will bo aviation hazards, because,
as you know, vast planes arc now
flying. Already jumbos have 450 to 500
passengers. The supersonic age is upon us,
and we cannot take this risk. At present
there is no legislation whereby the Govern-
ment of India can directly take the action
that is required, It is very often a long
drawn out process and, therefore, power is
now soughit to be taken to prohibit buildings.

These are the main points. There are
certain  other minor matters which have
come to light in the course of thesc twelve
years, and I am taking this opportunity
to incorporate them also in this Bill, so
that we can have an Aircraft Act that is as

modern as possible,
I would commend the Bill to the House,
MR. CHAIRMAN: Motion moved:

*That the Bill further to amend the
Aircralt Act, 1934, be taken into
comsideration.”

)
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SHRI DINESH JOARDER (Malda):
I have nothing in particular to say against
the proposed amendments to prevent vule
tures and other birds that come in the vici-
nity of the aerodromes and also to prevent
hazards to aircraft operation resulting
from the coastruction of high buildings
and structures in the vicinity of acrodromes
and regarding payment of compensation
to the affected persops. But as regards the
unclaimed properties found in aerodromes
and the pre; under the control of civil
aviation, sometimes these unclaimed pro-
perties also include valuable properties and
smuggled goods. Generally, airports and
naval ports are the big places of interna-
tional smuggling. The procedure for the
disposal of the smuggled goods in the air-
ports is sometimes vory fishy, and favourite
dealers and agents of the airport authority
take advantage and get these smuggled goods
at cheaper rates. This encourages inter-
national smuggling in airports and intro-
duces malpracticcs and corruption in the
administration. But there is no effective
provision incorporated in the Bill to deal
with valuable properties and smuggied
goods, particularly in the matter of their
disposal. So, I would roquest the hon.
Minister to make some further amend-
ments in the Bill so that these smuggled
goods can be handled effectively, so that if
there be any corruption or malpractices in
the administration in the airports, that may
also be checked.

twoy A (M) ¢ ey
wgrEar, a7 R ot sEw ® awaw
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¥ dpg g, geife & G wwwar g
fr frg s w1t #1 &8 ¥ fat @
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® ag a7 £ frg i A9 w9
AF 0, 7@ favara a8 & w@r &
wgi aF T X gk W aw § @
3w A

# #dt afmy & wrgan § fe oo
#r{ wondfer fawr  «F, fogd
gt wge A T N g
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«SHRIT. S. LAKSHMANAN (Sriperum-
budur)* Madam Chairman, I nse to support
the Aircraft Amendment Bill and to say a
few words on the various provisions i the
Bili.

We are all well awarc of the vanous
strides the aviationindustry has madcin the
last few years In fact, our country itself
has acquired jumbo jets for our air services.
This being so0,1 regret that this measure
has been brought before the House only
now | feel that such a4 Bill ought to have
come before the House much earlier and
the delay avoided Atr travelis not without
risks cvea now. Therefore, to allow slaugh-~
ter houses and refuse dumps in the vicimty
of tho aerodromes leading to vultures and
other large birds hovering around the
acrodromes only heightens the nisks, I,
therefore, commend the provision in the
Bill which prohibits these. It 15 needless
for me to point out that human lives are
more valuable and all stcps must be taken
to protect them.

Madam, my rogret 1s that only after 25
yoars of Independence this Bill has been
brought. Why this delay?

The Bill also provides for prolubition of
tall buildings which constantly pose hazards
to aviation. Tius 13 a welcome provision.
But when such wholesome provisions are
coming up before the House after long
and avoidable delays one suspects tho
offiaency with which the Central Governs
ment attends to its duties.

Cumbersome process and needless m-
convepience areinvolved today inrecovering
the lost property by tho awr craft passenge:s.
This Bifl will go a long way to mutigate
this difficulty. -

CHAITRA 8, 1804 (SAKA)

PRSI e

*The otiginal spoech were delivered in Tamil,
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Before 1 conclude, Madam, I would
like to ask the hon, Munister as to when he
became a member of the International Civil
Aviation Convention and also why the
Government  have taken so much time to
provide for rule making powers. I hops
the hon. Minister would clarify the position,

st wr watg few  (aTonEet) :
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[sit =& wara fag)

AUl f§w d W WORR
e fadaw #1 @ifew gwda &
g

st qeo dto ¥ (WTIW) @ AWI-
ofy wERET, aoeve sArEAwe faw
W IgF 1971 | T W@ AW
1972 & «mar war 1 wWR ey

g

‘Further to amend the Aircraft Act, 1934°

fres 38 @ & ™ oA A A
a1 1934 ¥ 1972 IF TE
fig & ar st I fafeen o
T A9 R A g AN

A 2

#F g @1 & f5 gasoor §wr @
o 6 WA ® AT IS 9y SfaA
TZ TTEA &7 38 AT % qav QI
ag faw Y @gr 9CATAT qUT § IEET

“the prolibition of slaughtering and
flaying of animals and of depositing
rubbish, filth and other pollutea
and obnoxious matter within a
radius of ten kilometres,”

afFr firg o & 2 10 feoiniee &
amt ag gY5R, FAv ored feed wg
2?7 A Rede § owg §:

“yultures and other large birds in the
vicmty of aerodromes have been a
source of considerable damage to
costly engmnes and a grave risk to
aircraft operations. Slaughtering
animals and dumping rubbish 1n
the vicmity of aerodromes attract
birds and thus coastitute &
potential danger.’’

ey A fau dY g ¥ frg
o & ofew qa A1 % 1% 77 Af AF
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“direct that no building or structure
shall be constructed or erected, or
no tree shall be planted, on any land
within such radius, not excecding
twenty kilometres from the acro-
drome referenve point, as may be
specified n the notifications”

i et e wi A e
fis fafew Tt St Y sTfe
arq faer §:

“hecight as may be specthed Iin the

notification.”

e & sgar g 98 TESIE &1
T N A frew dar g fR
fafexs a1 € I farg e ST
fear &1 @ w7 ¢

“where no such agreement can be
reached, the Central Government
shall appoint as arbitrator a person
who s or has been qualified for
appointment as a Judge of a High
Co,u" "'

fFT toH e Ambe &< ot few
faar 21

25 & dfaenq dmiew fagas & smgd
Fraaw &1 g A+ o fan
rafay #3979 # Y od e @
e

Either the damages or the market value
according to the value of the property.

fogivt tr fam Y oy & SR
arfe 4w aw W faegw avw fea
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g1 A At awAT T e oW faw
d Al F@ & wr oW §)
aff g § o A qfc
feafaat wY axear  otx e wwwd
§ o aeqd ot fawr oY agr A
Emd gy g N gud R A af
fade 7t & 3fea oF THL & A
gadfafe s@F aw @ @ €
ag &% T &1 R g ol et
1 ey w9l g Fear @0 oo /W
2 5 wfefaifady & so@ W@ &

“The present procedure of regulating
construction of buildings, eotc.,
through municipal bye-laws s
cumbersome and 1s often ineffective,
It 18 proposed to take power to
prohibit completely the construction
of buildings, erection of structures
and planting of teees in the vicinity
of aerodromes, ,,.”

That 1s all right, But what about those
which are already constructed ?

St ATE 4R § 99 Y A9 g
s 1§ wgan § wW & gfAar @
TEEET WY TG | TE qE QO
1gs w4 fafealt @ v araw wi
@ war qr? WA A oraraRdy
feg ax a7 AR wgww @@
srafes amxfeara & & 1 ag wgrawn
W@ g & 37 & wgr fe oy
fafegr gk & 99 A7 ¥ FreAv

CHAITRA 8, 1894 (S4KA)
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arg 78 ®T @il | gafvg v W
s srafey il wrfge | f ow A
qB WL &5 AT WIEAT § 1 AT

fie x@ET CHrEC G wH AF A R
e AF frgr ST STq @WA w@T
151 TR (wrerer) | st faewt
7 et gfaany 41 §, S TwTS FHEAT
#r gvaf & Y qreaidt Wy & &%
MNT AR FATER |

DR. KARAN SINGH: I am gratofut to
tho hon Members for the valuable contri-
bations they have made.

Shri Dinesh Joarder who 1s not here at
the moment mentioned the guestion of
smuggled goods at the international ar-
ports  Our provision really refers to the
unclatmed articles that are left by the transit
passongers. The question of goods that
arc brought in or smuggled in or that are
impounded by the Customs 18 really dealit
with under the Customs Act which 18 ad-
mmusteied by the Finance Mumstry, 1
entirely agree with the hon. Member when
he samd that if there are malpractices or
any weaknesses in the functionng of the
Customs Act, 1t should be looked tnto.
As far ay we arc concerned, we are anxious
that the facihitics should be improved and
quickened as Shr1 Pandey said. But this
provision which wo have made with regard
to unclatmed goods does not really deal
with the customs matter. It deals with
the things that are left mtransiton tho
planes by passongors tiavelhng

15.57 Hrs.

[sHRI K. N TIWARY in the Chair]
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[®To #ui fag]
Ry car | ssmwag g fw
N geruaw fafaw ofadaw am-
argderw &, IEA 2wt ¢fw Aq-A9
v w1 ¥ w9a € A qud @@ A
S § I faae § el ge 20
feonficr S g1 Sfea afg s
weeq 9F A ¢aq eyee faar i—
“In specifying the radwus under
clause (1) or clause (2) of sub-sec-
tion (1) and 1n specifying the
height of any buildings, structure
or tree under the said clause, the
Central Government shail have
regard to:

(a) the nature of the aircraft opera-
ted orintended to be operated
from the aerodrome;

(b) the international standards
made and the r1ecommended
practices governing the air-
craft.

gk ¥ § wwe ¥ W g gl
TR gard Jgd I | Twq @
g fs ga % fog gv afi wfaww
G | UF ST g A%ar § g A
o dlo 3 T TA Jawar &1 =W
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16.00 Hrs,

Shri Lakshmanan blamed us for being
somewhat slow in bringing forward this
legislation. Somebody elso from the Jan
Sangh raised the same point. As I said,
the Bili was last amended in 1960 and
during the last 12 years there has been a
lot of new development 1n aviation, and if
they turn their minds back to 1960 they
would find that the planes now operating
had not come then. Therefore, it 1s only
when new technological developments take
place that we are forced to kecp pace with
them.

ft &7 gary fag ot & ogx gfenr
# WA FY 2| F ITET @A W@
g1 faal ¥ faog & €W w1 X
argr 2 fe SR oY ¢ SEE FUY
sfaary €7 Trfeg sw o7 gk gEw-
WY ¥ & Az IN 9 Sfaww g
o ATy AT § vk sfuw v 4
sraEwar TE ¢ |

o wo g . I s v ot
avit wfr g€ fafesr &, wvr war
g & ft wm & e @i s
F TaUE X wif @t e
fafeenr § st af sggeqr ® wrow
ag srawaE § Avar § fr Faw gevr
AT q¥ A IaHT gH qErAr €Y a¥
efew s araers Aff § ot &R
=€ oot A & e gw Wl

SHRI R.Y. BADE : So long as compensa-
tion is not given he should not be ejected.
There should beé a stay order,

wo woi fag: weddwa T 4%
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MR. CHAIRMAN : The question is :

“That the Bill further to amend the
Aircraft Act, 1934 be taken into
consideration”.

The motion was adopted.

MR. CHAIRMAN: The question is :

“That clauses 2 to 11 stand part of the
Bill”,

The motion was adopted.
Clauses 2 to 12 were added to the Bill.

Clause 1~ (Short Title)

Amendment made:
Page 1, line 3, for ‘1971 ° substitute *1972°
() (Dr. Karan Singh)

MR. CHAIRMAN: The question is :

“That clause 1, as amended, stand
part of the Bill™,

The motion was adopted.

Clause 1, as amended was, added to the Bill.
Enacting Formnla
Dr. KARAN SINGH : I beg to move:

Page 1 lino 1, for ‘Twenty-sccond’
substitute ‘Twenty-third’. (1)

This is a verbal amendment. When the
Bill was presented here, it was the 22nd
yoar of the Republic, and it was 1971, but
now we are in 1972, which is the 23rd year
of the Republic, and this amendment sccks
to make this verbal change,
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MR. CHAIRMAN - The question is:

Page, 1, Iino 1, for ‘Twenty-second’

substitute ‘Twenty-third’, 1)
The motion was adopted.

MR. CHAIRMAN : The question 1s :

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted
The Enacting Formula, as amended, was
added to the Bull,
The Trle was added ta the Bill,

DR. KARAN SINGH ‘1 beg to move*
“That the Bill, as amended, be passed”
MR. CHAIRMAN
“That the Bill, as amended, be passed”
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SHRI C. M. STEPHEN (Muvattupuzha):
I felt like speaking on this Bill when I
heard a forceful plea baing made by certain
friends that as a category Parliament
Members, as a class, should be above check-
ing; in other words they should not be sub-
ject  to checking for security purposes. 1
want to raise my voice against this conten-
tion, as that will be fundamentally wrong.
Checking is taking place, not on the basis
that every Indian is a hijaking person. Equa~
lity of troatment before law is the fundamen-
tal law of this country and if any Indian is
liable to be checked, every Indian must be
80. There .is no insinuation that every
Indian is a criminal. 1t is only in order to
avoid danger that this precaution is taken.
If a Member of Parliament is to bo above
such a liability, thers aro many other cate-
gories of citizens who are certainly above any
suspicion. We have got professors,
doctors and scientists. One may say that
they must not be searched. Thero are
Government  officers,  political leaders,
trade union lcaders etc. One may say
that they must not be searched. If you
are going to categorise people like that
saying that they must not be checked, you
are hitting against the fundamentals or basis
on which our society and Constitution ate
functioning. It will be an insult to Members
of Parliament if they are trcated as persons
not liable to be checked. According to m»,
Members of Parliament should be the first
persons to offer themselves to be checked,
and thoroughly checked, so that there may be
no heart-burning among the others who are
Md.
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This Bill takes certain precautions for
the convenience of the passengers, and
particulasly of the foreign passongers. Birds
have to be kept away from the airport.
The acronautical scrvice and industry in
our country have advanced so much, but
there are certain aroas in this country which
can only look with envy because in their
places acronautics has not developed to
that extent. We have very often raised the
cases of many places, the case of certain
airports in my State like Cochin and Trivan-
drum. Trivandrum is the capital of a great
stato with two crotes of people, literate,
advanced, cultured, industrially coming up,
with Kovalam tourist resort nearby, but you
find that in place of an airport, if I may
say so we have a hut where more than 50
people cannot stand, let alono sit. Sucha
miserable place in the capital of a State. As
1fly from there and come (o Hyderabad,
I find a huge palacc being opened. My
congratulations to my friends of Andhra
Pradesh and to Dr. Karan Singh who went
down to open that great airport. But
therc was a magnificent airport there, and
in the place of that, a new airport is coming
up. But in Trivandrum, the capital of a
State, it is so small that it cannot be called

an airport.

Cochin is the hub of industrial activity
of Kerala, where the ship-building yard 1s
coming up. It is the industrial capital of
Kerala so to say. Tourists are pouring
in, industrialists are coming and going,
but they do not have any facility. They
will have to fly all tho wayto Trivandrum
and then go back to Cochin. Cochin is
very much advanced, but the people of
Cochin have not seen a Boeing because it
cannot land there. The extra solicitude
evinced by the Bill for the convenience of the
passengers must be applied equitably and
on an equal basis to everybody. When I
come from Cochin to Delhi, T take my plane
at 10 O’Clock in the morning and I land in
Delhi at 10.30 in the night. What is the
justification? Why should T travel by plane?
When the fiying timeis onyly 2} to°3} hours,
what is the justification in asking me to
spend twelve hoursto reach the capital of the
country?

If a foreigner loses his luggage and has to
the polico station, he will jose two hours®
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You want to avoid it. If that is the soli-
citude for a particular traveller, should you
not show this much of solicitude to those who
are coming from Cochin to Delhi?

That solicitude is not given. If removal
of carcasses and birds and chopping of
trees is what is needed, we can give the
assurance that that will be available more 1n
our State than anywhere else. Thercfore,
I would repeat what has been already re-
peatedly stressed on the floor of ths House
and 1n representations submitted by res-
ponsible citizens that Kerala be given an
airport m the heart of the State,
so that people who want to go
down to the Kashmur of the southern
up of India may have the facility
to go and come back in comfort. Letnot
the tourist traffic be stified.  Let not
persons trying to reach Kerala take the vow
that they will never go there agamn because
they can never go and come back tn comfort.
The consideration and solicitude which the
munister demonstratod while moving the Bill
on behalf of the travelling public, whether
forcigh or domestic, may hindly be extended
to this poor State also. With the same
spirit with which I said that there should be
noexemption to Members of Pai hameat with
respect to subjecting them 1o inconvenwence,
with that same spirit [ say, there should be
exemption to Kerala with respect to subject-
ing them to thesc hardships and difficul-
JPS' With these words, I support the Bill.

SHRIMATI SHEILA KAUL (Lucknow):
I am very happy to learn that the hon.
Minister has plans to improve the Bombay
airport, because i1t needs a lot of brushing
up. Last year, in September I bappened to
arrive at the international airport at Bombay
from London. The time was about 4 O clock
in the morning and with me there were a
few foreign ladies also. We all went into
the airconditioned international lounge.
But. when we moved into the toilet,
1 am sorry to say that there was a
big woman lying on the floor and we had to
jump over herto got near the taps. She
was on duty, butshe was sleeping there ana
we did not disturb her. It does not matter
whit happens to us, Indians but with people
from abroad, we have to be a littie careful.
These 1adies washed their hands and they
wanted to dry them up. In other interna-
tional airports, there are dryers, You just
switch it on and your hands are dried.
Byt in Bombay airport there was no dryer;

CHAITRA 8, 1894 (SAKA)

Aircraft (Amdt.) Bill 230

there was not even a towel and it was very
dlmt}!.l". 1told the ladies, “Please take your
hankies out and dry up your hands; I am
sorry”. These are lttle things which do
matter in international aspects of living,
The lounge should be a little more cooler;
it should be better air-conditioned. It should
have some carpet or durry on the floor.
It was just bare when T saw it. So, if we
could do something about the international
lounge, that would be quite helpful.
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Then, my hon. fuend, Shn Stephen,
apart from his remark about soarching,
mentioned about the service to Keiala.
Trnvandrum 18 a capital of one of our great
States and we have, therefore, extended
Boeing service to Trivandrum although,
strictly speaking, the traffic potential perhaps
does not justify it, But for this very
purposc that 1t is @ capital city we have
extended 1t to Patna, Lucknow and s0 on,
we have extended to Trivandrom.

DR. HENRY AUSTIN (Ernakulam):
It has been represented to you already that
by extending Boaing service to Trivandrum,
you are not guing to get enough passengers
and that it will be commercially not a
profttable cancern. If onthe other hand,
the plane had touched Cochinand then
Trivandrum, then it would have been found
commercial proposstion.

DR. KARAN SINGH : 1 may explain
that. I may clarify a point which was raisod
by many hon, Members. Tt is not our inten-
tion o concentrate only on international
awrports. In fact, four international
atrports as 2 result of the Bill passed in this
House during the last scasion are from
the 1st of April going over to the Inters
national Airport authorities. We have 90 amxt
odd airparts in our country and we operate
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services to 70 of them. We are trying to
draw a list of priorities, I am trying to give
first priority to State capitals because, after
all, in a federal structure, State capitals have
importance of their own. A mention was
made of a very nice building in Hyderabaa.
I am giving first priority to State capitals of
the country.

1 am giving second priority Lo places which
are frequented by fourists. For example,
Agra is not a State capital; Khajuraho is
pot a State capital. A lot of tourists go
there. This is very important.

The priotity No. 3 is given to other places
which have a lot of commercial impor-
tance and 80 on.

I can assure the House that with the
Iimited resources at our command, we will
pay attention to other places also. It is
not as if they will be neglected.

Cochin 1s a veory special case. Cochin
isnot a State capital. But evidently it is
the main hub as far as traffic in Kerala is
concerned, Unfortunately, the prosent
airport in Cochin is situated in such a man-
ner that there are moving docks and rail-
way lines and all that. I have sent three
different teams there. T am told it is simply
not possible to extend the present airport.
1 would have very much liked to do it.
The Indian Airlines is very keen
to run Boeing service therc because they
will make a lot of money. But it is
simply not possible to extend the airport
there to makeit Bt for Boeing service. What
is the alternative ? The only alternative is
to develop an entirely new airport in
Cochin. That is a thing which costs a lot
of monoy. 1 have already taken up one
major now airport at Calicutat a cost of
Rs. 1} crores, My total budget for tourism,
for developing sirports, in this Plan, was
about Rs. 2 crores originally which was
increasod to Rs. 5-6crores.  Now, asum of
Rs. 14 crores is already to go foran airport
at Calicut. Therefore, T am afraid we will
haveto wait a little before we can take upa
asw fult-Aedged airport at Cochin.

DR. HENRY AUSTIN : 1t is reported
that the Kerala Government has taken a
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decision that they will acquire all the neces-
sary land for the airport and give it to you.
That is for an afternative site at Edakats
tuvayal. One of your surveys has alrcady
proved the suitability of the place. It is
now scen thatthis place is an ideal place for
military airport also. In the light of this,
would you, therefore, avail yourself of this
facility offered by the Kerala Government to
develop a new airport at Edakattuvayal
which could serve both military and civil
purposcs 7 Would you consider that ?

DR. KARAN SINGH : If the Kerala
Government would be good enough to
acqurre land and give it to us, it will
certainly help. I do not want to give any
assurance that we will complete it within a
certain time., But certainly the Kerala
Government would be very well advised to
acquire land and give it to us so that it will
be possible for us then to plan it on a more
firm basis. I hope, this offer really takes
concrete shape,

Shrimati Sheila Kaul mentioned rather
an unhappy experience that she had in
Bombay airport. I am sorry about that,
In fact, toilets are one of our weak spots
throughout the country. Wherever I go,
the first thing that I inspect is a toilet,
Everythingelse is kept clean but toilcts are,
unfortunately, kept dirty. I have tried my
best to get special staff sanctioned so that
the toilets are kept clean, Iam really very
mortified to  loarn that there is a charge
on using toilets in the international sirport,
1 wish the hon. Member had brought it to
my notice earlier and I would have taken
immeaiate action. But 1 can assure her
that we are fully aware of this problem.
(Interruption)

About the question of payment in some
places, I was in Bombay recently; my
colleaguc, Dr. Sarojini Mahishi, and J were
inspecting the Bombay Airport and some-
body brought up this point: when a foreign
tourist comes, where is he going to bring
25 Paise from to pay ? We have passed
orders on the spot that, at least before they
are clearod by the Customs, they should not
be asked to pay when thoy arrive, It is
absurd to expect a foreigner to bring a
25 Paise coin with him from somewhere
because he wants to gointo the toilet. That
is something we are looking into,
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Shri Virbhadra Singh mentioned one or
two points, As I said, I am, 1 fact, sorry
that Kulu has not been taken up so far.
The land has been acquired. There was
some dispute. If I remember correct, with
regard to the land—its acquisition, 1ts
location and so on. Some probiom is there. |
am myself hoping to vitsit Kulu this summer
and I will look into the matter mysclf ana
see what can be done.

I W fF 9 wWEd | ne
& s qgrg A Iwfa gt walgg 1 e
o 8, orewer Wiy, § w4 9T
*T g AT g, Foramr gy {6 g T
¥ IEY ST AW IEIE ¥ S
gafog &Y 9% a1 & 41 & I gt
qETE § HFLATY T I &A1
MR. CHAIRMAN : The question 1s:
“TIhat the Bill, as amended, be passed.”
The motion wus adopted.

O

16.52 hrs.

MARINE PRODUCTS EXPORT
DEVELOPMENT AUTHORITY BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) : 1 beg to move® :

“That the Bill to provide for the
establishment of an Authority for the
development of the marinc products
wndustry under the control of the
Union and for matters connected
therewith, be taken into consieration.”

The marine products industry 3s one of
the few industrics which have maintatned
a steady but heartening rate of growthin
export earnings over the last few years,
From a meagre export of Rs. 4 crores durtng
1961-62, it rose to Rs, 17 37 crores during
1966-67, the year of devaluation, and it
was of the order of Rs. 35 crores in 1970-71,
This year we arc hopeful of attaining, and
even going beyond, the target, and it is esti.
mated that this year our exports will be to
the tune of Rs. 39 crores,

Even though India has come up from a
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low position in the world shrimp market to
occupy the second place 1n the list of export-
ing nations recently, yet it has touched only
a fringe of the vast potentialities availablo
for the industry. Shrimp, at present,
constitutes the principal item of export,
1.e., about 85 per cent, from India in
frozen, canned and dried forms followed
distantly by frozen lobstertails. Besides
effectmg an increase in the volume and
value of exports of shrimps and lobsters,
there 1s a considerable scope for exportling
other varietics of fish and fish products
like tuna, sardines, pomfret, Bombay
duck, bream, carabs and eels, otc.

Seafoods have assumed great importance
as an export-oriented industty on account of
the increasing overseas demand. Accord-
ing to a survey conducted by the Indian
Institute of Foreign Trade n 1969-70, it
was csimated that our exports of marine
products could bo increased to about Rs. 61
crores by 1973-74 and to about Rs. 118
crores by 1978-79. For this, cerlain posi-
tive steps ate to be taken. The achievement
of this level of export perfurmance would
necessitate the development of this industry
on a sound footing at a much faster rate than
hitherto realised. It 1y also essentsal
to strengthen the supply base by mobilsing
and intensifying efforts m the area of deep
sea and off-shore fishing and effecting
improvements in the processing methods and
marketing mechamsm.

The marine products industry is at pre-
sent not subject to any discipline or rogu-
lation. This has resulted in an unecven
and unhealthy development of fish proces-
sing sectors thus affecting adversely its
economic operation and better realisation
of the unit value of export products. Such
an unregulated growth has aiso led to pro-'
blems connected with inadequate facilitics
on shore relating to fresh water, power
and timely internal transport and shipping
arrangements,

The Estimstes Committee of the Lok
Sablra 1n its Forty-third Report on Fisherics
Development (April 1968) has referred to
tho adverse effects of theé indiscriminate
growth of the industry on the trade as well
as in the forcign markets and to the fact
that underthesc circumstances this industry

* Moved with the recommendation of the President,



